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NATIONAL GREEN TRIBUNAL EASTERN ZONE BENCH,

KOLKATA

-ORIGINAL APPLICATION NO 169/2023/EZ.

IN THE MATTER OF:
Jinti Deka and Another

....Applicants

—Versus-‘

"[‘hc State of Assam and Ors

....Respondents
4.

SUPPLEMENTARY AFFIDAVIT ON BEHALF OF THE PETITIONERS
ABOVENAMED

I, Sri Manish Deka, son of Sri Ranjit Deka, by faith- Hindu, by
occupation — service, resident of House No 125, P.O Borkuloi,

Chatabori, Jagibhakatgaon, Marigaon, Assam, Pin- 782411, do hereby
solemnly swear and say as follows : -

1. That I am the permanent resident of the House No.125 ,.

PostBorkuloi ,Chatabari ,Jagi Bhakatgaon , Marigaon ,Assam ,
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Pincod:-782411 snd the s5n of Smt. Jinti Deka , being one of

the apglicants in OA 169/2023/EZ.

2. That I have been duly authorized: by all the applicants in the

instant case being OA 1692023/ EZ , by virtue of Power of
Attorney dated 17.05.2024, to represent , appear, verify and sign
all apptications, affidavits , written statements and other relevant
document*as required for'proceeding the instant case in this
Hon'ble Ccurt .

A copy of the aforementioned power of attorney
Gated 17t May 2024 has been znnexed herewith and marked as

Annexure-I.

. That I ,being well conversant with the facts and circumstances of

the case, am competent to swear this affidavit.

. That after duly going through the contents of the instant
supplementary affidavit , and having understood the contents
thereof , I swear this instant supplementary affidavit in order to
put intoa record few relevant documents which shzll be useful in

order to adjudicate the instant matter.

. That saves and excepts the statements , which are matter of
record and are specifically admitted , all other averments , made
‘in the affidavit-in-opposition filed by Respcindent no.2,3,6 and 7

in respect' of OA 169/2023/EZ (Suo-Motu) be treated as denied

ﬁ{ﬁ\\;\)t’\ DifCe\



6. That as per the concerned Mining plan pertaining to Nakhula
Beat Sand Permit Area no.3 ,that has been leased to Sri Jugal
Bharali , being Respondent no.7 herein , the total area that have
been permitted to be mined is 4.10 hectares which is a river bed

of Kopili river under Morigaon district of Assam , having GPS
coordinates as follows:

N 26 °10'33.74" -E92°12'49.02"
N=26°10'35.12" £=92°12'48.32"
N=26°10'31.32" E=92°12'34.57"
N=26°10'33.11" E=92°12'34.79"
N=26°1042.38" E=92°12'22.60"
N=26°10'42.12" E=92°12'24.06"

m e a0 o P

But shockingly , the first .perrnit, issued by Divisional Forest
Officer , Nagaon Forest Division ,dated 01.05.2023 ,under whose
jurisdiction Nakhula Beat Sand Permit Area no.3 exists , clearly
states that the boundary details of the concerned permit
no.846996346 (vide Kisti no.1/8) is North - Dimcreguri,
SouthBaghjap , East- Bhakatgapn RCC Bridge ,West -Dungabori
, which is almost 5 times the area inat has bsen specifically
allotted for the concerned minilig permit-as per the aforesaid

Mining Plan .

A copy of the aforementiozed permit no.846996346 {vide
Kisti no.1/8) issued by Divisional F ¢

Division , dated 01.05 2022, = Sr: Jugal Phar=li , Peszorndent

no.7 herein , is annexed herewith and.mark-d-as Arnexure -I1.

Forest Officer-, Nagaon Fores*

7. That the aforementioned mining gian has oeen prepared and
permit has been granted without-even preparing the DSR as per
MoEFCC notification dated 25.07.2018.

A copy of the afoyemeriiicned wotzeaticradated,

(4]
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has been annexed herewith and marked as

Annexure -111.

8. That as per the mining plan , The Assam Minor Minerals

Concession Rules 2013 as well as Sustainable sand Mining

Guidelines 2016, the respondent no.7 hercin ought to follow

and abide by certain guidelines in order to ensure mineral

conservation ,systematic mining and protection of environment,

as has been clearly stated in the aforesaid mining plan which are

as follows :

a.

o
-~

The Sand mining and extraction ought to be done by
manual open cast method and/or simple open cast

quarrying practice.

- To ensure that there is no cutting of trees.

The entire boundary of the Mining contract arca will
be marked with boundary lines and pillars in all the

corner pcints, The boundary pillars are to be

numbered and marked with gps coordinates thereon.

Extraction of sand is to be carried out with a bench

height of one meter for the whole area.

. No mining shall be permissible in an area up to a

width specified by the competent authority from the
action edges of embankments as per rule 39(V) of
AMMCR 2013.

. The sand extracted and stacked by the mining

contract holder will not exceed twice the average
monthly production.
The Kopili River has a variation of its width the

average width is 80 meters so the minable width of

q e
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the river from central portion is 80m x 3/4 = 60

A
j =

meters.

g. A minimum of 500 meters mining restriction on the
downstream side from the Bhakatgaon RCC bridge
near Bhakatgaon village over Kopili River must be
maintained as described in the special conditions for

riverbed mining ,aé per AMMCR 2013.

Marh Pato

h. The depth of the mining will not in any ways exceed
three meters at any point in the contract area from
the top of the unmined surface of Riverbed ,at any
point of time as per rule 39(iii) of AMMCR 2013

i. The total proposed quantity of sand to be extracted
in mind is 27,000m3, which is inclusive of mining
contract quantity being 20,000 ™3 and government
permit quantity being 7000 m3 for a total period of
two years mining contract pcriod.

j. No flora or fauné ,‘;vhich are endangered ,will be

hampered during the f)rocess.

9. It is pertinent to mention here that all of the aforesajd'-gljidelines
" have been blatantly violated by tﬁc; Respondent no.7 , in the
fqllowing manner:
a. The Sand ~mining and extraction is being carried
out with the help of heavy machineries like

excavators , JCBs etc, even on the river bed.

//,’/u N b Man) perennial trees are teing illegally cut down in
ﬂ.j” ~’{-:‘ ‘-L\ order to make way f¢r LI'aHSDCI'tath'l as well as

e Lo \
{ /( k Aah from the immediate river banic which is causing
\\Q§~?i" ’ ////



extreme set! erosicn resulting into loss of land and
permanent change in the course of the river Kopili.
. Neither the boundary of the Mining contract area
has been marked with boundary lines and pillars in
all the corner points alongwith GPS coordinates
nor extraction of sand is being carried out with a
bench height of one meter for the whole area as has
been specifically prescribed for.

. Consistent mining activities are being done in
active edges c:f embankments of River Kopili which
is making it extremely vulnerable day by day.

. The amount of sand extracted and stacked is
almost 10 times of the permissible limit causing the
requirement of transportation via a minimum of
50-60 trucks per day .

. The minable 'vidth of Kopili river is absolutely
disregarded and not considered.

. That bai‘ely a maximum of 100m, on the
downstream side , from the Bhakatgaon RCC
bridge near Bhakatgaon village ,over Kopili River,
has been maintained ,which is cxtremely

dan--gerous and alarming .

. The depth of the mining which is within three
meters at any point in the mining contract area
from the top of the unmined surface of Riverbed, is
not maintained and use of excavators on the river
bed has furthered the damage .

The total pfoposed quantity of sand to be extracted
quj‘rgined whl'cp _3'.3(27,000 m3L, as pe‘r_ the mining

contract , is not considered.
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J. The natural flora and fauna, of River Kopili, are on
a verge of dying due to persistent use of excavators

on river bed,

Copics of the relevant photographs along with GPS location
has been  annexed herewith and collectively marked as

Annexure-IV.

10; That although the miniﬁg contract clearly and specifically
states that the investigated area is accessible only by motorable
road (from:NH—27) just after crossing Jagi road Town travelling
from Guwahati, Mining contract area exists and is near to
Morigaon range dfstrict Morigaon, Assam and approximate
motorable distance is 7.0 kilometers from National Highway 27
(old National Highway 37) , the route used for transportation of
sand excavated {rom the right bank of River Kopili , passes
through Pobitra Wildlife Sanctuary which is the home for one

horned rhinos which is currertly an-endangered species.

1. That mining activity is still continued presently , even
during the huge monsoon seasons , in areas outside and well
away from the area duly specified in the Nakhula Beat Sand
Permit Area no.3 ,that has been leased to Sri Jugal Bharali ,

being Respondent no.7 herein.:

2 That the Divisional Forest Officer as well as the Range

Officer , Morigaon , has been repeatedly intimated about the
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13. That since the mining activity undertaken by Respondent
no.7 hercin is neither in accordance with Sustainable Sand

Mining Management Guidelines 2020 nor Enforcement and

Monitoring Guidelines for-Sand Mining nor Assam Minor
Mincrals Concession Rules 2013, the said mining activity is

ought to be considered illegal and unethical .

14. That it is pertinent to mention here that Kopili river is the
largest south banlk tributary of The Brahmaputra in Assam and
is a home for many flora and fauna as well as the essence of life
of the people residing on its banks . Its biodiversity and role in
suppérting local livelihood makes it a river basin worth

protecting through sustainable development practice.

15. That many of the recorded species are endemic to Kopili
river system which are endangered gangetic mystus ,pabdah
catfish and golden mahseer , which are presently under huge
threat due to such illegal act on behalf of Respondent no.7 '

herein.

16. That River Koppili is the home to one of the most
endé_lngered gangetic dolphin which is the national aquatic
animal of India. Furthermore the existence of illegal rivers and
mining has also been witnessed and recorded in Paragraph s, t
the final feasibility report on detailed hydrographic survey in

Kopili River in Assam.

| A copy of the relevant portions of the aforementioned
paragraphs {rom the final feasibility report on detailed

hydrographic survey in Kopili River in Assam dated 3¢ October

Mowsh Detac
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2018 has been annexed herewith and collectively marked as

Anncxurc-VI.
b7 That due to such unauthorized mining practice , the pH of
the river water has lowered steeply with values ranging from

3.23 Lo 4.97 , making the river water highly acidic.

A copy of the reported article of an online news portal
called UCN that has published a specific detailed report , dated
20.11.2023 on River Kopili , which has been annexed herewith

and marked as Annexure-V.

18. That the poor villagers who are residents of the villages of

Chatabori , Dimoroguri , Baghjap and Dungabori, located on
either bank of the river , arc in extreme vulnerable condition and

are suffering due to such illegal sand mining activity.

19, That such intentional and illegal acts of sand mining in the
areas outside the permitted area , is causing huge disturbance to
nature ,which may result in huge destructive flood due to the

change in the course of the river and severe river bank and soil

erosion .

20. That the Recognized Qualified Person being Dr. Moloy Bora

ought to have considered the fact that without DSR , no mining

plan can be prepared and sanctioned.

=21 That the statements made in the paragraph no.1, 2,3 are
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ot record which Tyerily believe to be true and the rest are my

humble submissions betore this Hon'ble Court of Law.

Under the abovementioned
circumslanstances, the applicants
herein prays before Your Lordships®
that Your Lordship may be kind

cnough to pass the following orders :

L.An order to stop tiwe illegal mining
activity conducted by the

aforementioned Respondent no.7,

2.An order/direction to investigate
the aloresaid illegal mining activity in

cnlirely,

3.Such other order/orders |, direction
(s) as Your Lordships , may deem fit

and proper in the instant casc.

And , for such act of kindness, your petitioner , in duty bound ,shall

ever pray.

: MC\V‘:>C‘ 'D e loa
DEPONENT

Tvoe n.u.a\x.
Jadravi

‘3‘;?*3
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VERIFICATION
I, Sri Manish Deka , the deponent herein above do hereby verify
that the contents of the above affidavit are true and correct to

the best of my knowledge and belief and that no part of it is false

nothing material has been concealed there from

Verified at Kolkata on this o™ day of August 2024

Mowis® Delos-
DEPONENT

Identified by me ,

INDRANI GUPTA

Advocate

HIGH COURT,CALCUTTA

Dated:02r4 August 2024

——
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ATFFIDAVIT

I, Sri Manish De

ka ,son of sy Ranjit Deka , aged abouf 27 years , by
laith -Hindy

'Permancntly residing at House No 125, P.O Borkuloi,
Chataboy, .lagibhulcatgaon. Ma

rigaon,'!\ssam, Pin- 782411, do hereby
solemnly swe

ar and say as follows : -

1. That I am the permanent resident of the House No.125 , Post

Borlkuloi ,Chatabori »Jagi Bhakatgaon
Pincode-782411 and the son of Smt. J
the applicants in OA 169/2023/EZ.

» Marigaon ,Assam |,
inti Deka , being one of

2. That I have been duly authorized by all the applicants in the

instant case being OA 169/2023/EZ , oy virtue of Power of
Attorney dated 17.05.2024, to fepresent, appear, verify and sign
all applications, affidavits » written statements and other relevant

documents as required for proceeding the instant case in this
Hon’ble Court .

3. That I ,being well conversant with the facts and circumstances of

the case, am competent to swear this affidavit. -

}AJ\N‘\-"L‘ Delbo
Identified by me Deponent
S ' _QQ\LFG =1 AnL Y AFFIRMED AND GECLARED
INDRANI GUPTA SC_,J 511_ ME ON JDEHTIFICATION
Advocate = ) Q’}W}%
HIGH COURT,CALCUTTA N e, B

v

Dated : 02nd August 2024 Wy 4 .

TS St g

077 AUG 2024



AnnExVRE —

o

( Notarial Certiﬁcatfj

To all to whom these present shall come, I, 7@"1(1[701"!(11’ Td'tl[tﬂl(}l

appointed by the Government of Indla as Notary and practising within
the citv of Kolkata. W.B. Unlon of India do hereby certify that the
paper writings collectively marked ‘A’ annexed hereto hereinafter
called the paper vrmngs ‘A’ are presented before me.

einafter referred as the “executant/s” on the 1,7 W?ﬂ?i
......................................... in the year Two Thousand.‘

" [The “executant/s” having admitted the execution of the paper
{writings “A” and being satisfied as to the identity of the executant I
have attested the execution.

In faith and testimony whereof, I, the said Notary, have hereinto
subscribed my name and affixed my seal-of office this

2(1l Wit 10

---------------------

Kamal Kumiar Paul
, 17K ) 292y
=

Notary
Regd. No. 2700/04
Govt. of India
CMM'’s Court
2 & 3 Bankshall Street
Kolkata - 700 001

1 7 MAY 2014
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POWER OF ATTORNEY

| KNOW ALL MEN BY THIS PRESENTS that we (1) Rajani'Deka, son of
Kahkanal Deka by faith Hindu , by occupation farmer resident of
Chat?bori,Marigaon, Assam-782411 (2) Jinti Deka wife of Ranjit Deka by faith
Hind_l}.l, by occupation- Housewife , resident of Chatabori, Marigaon, Assam-
7824_‘!1 1 (3) Dulal Ch. Deka son of Kalikanal Deka , by faith Hindu, by occupation

farmer, resident of Chatabari, Barkuloi, Marigaon, Assam-782411., (4) Surendra
—
Nath Deka son of Sri Budai Deka , KAMAL KUM PAUL

MOTARY GOVT. OF INDIA
Regd. No.-2700/04
C.M.M.'s Count
7 & 3 Bankshall Street
Yalkata.700001

17 MAY 704
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Chatabori,Jagibhakatgaon, Marigaon,Assam-782411 (5) Tirtha}\@‘,’l‘ﬁt‘ﬁé Sharma,\_fs\é of

— o=
WS

NS r e N
Puspendra Sharma by faith Hindu, by occupation- farmer, %@t@ffc/ tabori

———
P —

Jagibhakatgaon,Assam-782411 , do hereby nominate, constitute and appoint as our
true and lawful REPRESENTATIVE, for us, in our name and our behalf, namely (1) Sri
Manish Deka son of Ranjit Deka, by faith- Hindu, by occupation - service resident of

House No 125, P.O Borkuloi, Chatabori, Jagibhakatgaon, Marigaon, Assam, Pin- 782411.

1. To represent us before The Hon’ble National Green Tribunal Eastern Zone Bench,
Kolkata to all intends and purposes in connection with the said Original Application No.
being 169/2023/EZ.

2. To appear for and prosecute and defend all actions and proceddings, to sign and
verify all petitions , written statements, affidavits, vakalatmana, applications and other
documents of the court and to deposit, withdraw and receive documents and any
money(s) from the court or opposite party either in execution of the order or otherwise
and on receipt of payment there of, to sign and deliver foe us proper receipts and
discharges for the same

3. To engage and appoint any Advocate(s) or Counsel to act and plead and otherwise
conduct the said case whenever our said representative thinks proper to do so.

4. To do all other lawful acts and things in connection with the case as effectually
and promptly as we would do the same if we were personnally present and all and

whatever our said attorney shall lawfully do We do hereby agree to ratify and confirm.

\5{/
KAMAL KUMAR PAUL
MOTARY GOVT OF INDIA
Regd No -2700/04

C 1's Court

a9 oo

w
m =
X

atreet

CTUAY Qe



IN WITNESS WHEREOF having fully understood_the Contesf:;, -
« L7 v, |

SIGNED SEALED AND DELIVERED

By the Executant in Presence ofWitnesses:-

c,ﬂrﬂ/‘/

1. Rajani Deka
F e« BV
2. Jinti Deka

C il ek

3. Dulal Ch. Deka

P wlal o loaprir #

2
-

/
4. Surendra Nath Deka

yd

S wTtrdvy Nall @ire. -

5. TrithaSharma

Svi IsvTha Sox vaer ¢

A Sl A o
set faith and subscribed our hands on the | ™ day of May 5 202’4:\:«/’/

&Y &

L OF.

Slonature Attestedg Oniy o

dentification of Lg ‘focate
KAMAL KUMA%.

NOTARY GOVT. OF INDIA
Kolkata, Wast Bengal

17.05'2//

Accepted and verified by me

e

~

A W Pelleen

«AMAL KUMAR a‘\l)‘k
HOTARY GOVT‘OF IND
Rend. No.-2 700104
CNM'S Court
283 gankshall Slrest
W Hlkata-7000013

{7 WAY 7024

£)]aa™ |2k
LA, Vase  DbeasX,

SIGNATURE OF THE EXECUTANT
MANISH DEKA

Accepted andverified by me

nAS<Ona Q-
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. i = !
- %\\«\\\ :

| RniiEnee

<Y RS
Vary
¥t

g{l.l’—"-&
rocala

@
-
q{ o
n

4

T L
~N

<o
——Aﬂ\. S

.

dad

[/ «OURRTA N\ 4\
\*’ | KRR
Surendra Nath Deka \O \Q 4
C/O: Budai Deka, \ p T/
VTC: Chatabori, 3 ;\TQE -
PO: Jagibhakatgaon, AN\*}___‘,/.—/’
Sub District: Mayong, Districl: Marigaon,
State: Assam,

PIN Code: 782411,
Mobile: 9101382284

IR AR

MF458459555F|

45845955

TR ATYR shATH / Your Aadhaar No. -

3648 9154 4962

! surendra Nath Deka
DOB : 01/03/1947

|ssue Date - 03/12/2020

1 7 MAY 7004

3648 9154 4962
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' Dulal Deka ik
j DOB : 01/01/1951

Male

Issue Date : zo
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.| Rajani Deka
" poB: 1270171962

.. Male
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 25th July. 2018

S.0. 3611(E).—Whercas by notification of the Government of India in the erstwhile Ministry of
Environment and Forest issucd vide number S.0. 1533(E), dated the 14™ September, 2006 published in the
Gazette of India, Extraordinary. Part II, Scction 3, Sub-scction (ii) (hercinafter referred to as the said
notification) directions have been given regarding the prior environmental clearance:

And whereas, the Ministry of Environment, Forest and Climate Change has amended the said
Notification vide S.0. 141 (E) dated 15" January, 2016 whercin the procedure for preparation of District
Survey Report for minor mineral has been prescribed;

And whereas, the Hon’ble High Court of JTharkhand at Ranchi in its orders dated the | 1™ April, 2018
and 19" June, 2018 in W.P. (PIL) No. 1806 of 2015, in the matter of Court on its Own Motion Versus the
State of Jharkhand & Others with W.P. (PIL) No. 290 of 2013, in the matter of Hemant Kumar Shilkarwar
Versus the State of Jharkhand & Others. has inter-alia directed the preparation of District Survey Report for
minor minerals other than Sand and Bajri or delegation of the powers for preparation of format of District
Survey Report of minor mincrals other than sand and bajri to the State Government and/or District

Environment Impact Assessment Authority and District Expert Appraisal Committee;

And whereas, the Central Government hereby in the public interest dispense with the requirement of
notice under clause (a) of sub-rule (3) of rule 5 of the Environment Protection Rules. 1986,

Now, therefore in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2)
of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with sub-rule (4) of rule 5 of the
Environment (Protection) Rules, 1986, the Central Government hereby makes the following further
amendments to the notification of the Government of India, in the erstwhile Ministry of Environment and
Forests vide number S.0. 1533(E), dated the 14" September, 2006, namely: -

In the said notification, for Appendix X, the following shall be substituted, namely: -
“APPENDIX - X
[See paragraph 7 (iii) (a)]
L. PROCEDURE FOR PREPARATION OF DISTRICT SURVEY REPORT FOR SAND
MINING OR RIVER BED MINING
The main objective of the preparation of District Survey Report (as per the Sustainable Sand Mining
Guideline) is to ensure the following: -
Identification of areas of aggradations or deposition where mining can be allowed: and identification

of arcas of crosion and proximity to infrastructural structures and installations where mining should be
prohibited and calculation of annual rate of replenishment and allowing time for replenishment after

mining in that arca.
The report shall have the following structure:
(1) Introduction;
(2)  overview of Mining Activity in the District:
(3)  the List of Mining Leases in the District with location. area and period of validity:
(4)  details of Royalty or Revenue received in last three years;
(5)  detail of Production of Sand or Bajri or minor mineral in last three years:
(6)  process of Deposition of Sediments in the rivers of the District;
(7)  general Profile of the District;

(8)  land Utlization Pattern in the district: Forest, Agriculture, Horticulture, Mining etc.; _———=—__

(9)  physiography of the District; /70O _‘/’—‘\ % f\\
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(10)  raintall: month-wise:

(1) geology and Mineral Wealth,

In addition to the above, the report shall contain the (ollowing:

(a) District wise detatl of river or stream and other sand source;
(h) Distnet wise avanlability of sand or gravel or aggregale resources,
(¢)  District wise detail of existing mining leases of sand and aggregates.

A survey shall be carried out by the District Environment Impact Assessment Authority with the assistance of
Geology Department or Trrigation Department or Forest Department or Public Works Department or Ground
Water Boards or Remote Sensing Department or Mining Department ete. in the district.

Drainage system with description of main rivers

Arca drained .
S. No. Name of the River % Arca drained in the District
(Sq. Km)
(D
(2)

Salient Features of Important Rivers and Streams:

. : d gth in the Distric e Ititude
S. No. Name of the River or Stream Total Lcng.lh ],n SeiElisinet Place of origin A mydf’ at
(in Km) = Origin
(1
(2)

Average width
ol arca
recommended
for mineral
concession (in
nmcters)

Length of arca
recommended
for mineral
concession (in
kilometer)

Portion of the River or Stream
Recommended for Mineral
Concession

Arca

recommended
for mineral

concession (in

square meler)

Mincable mincral
potential (in metric
tonne) (60% of total

mincral potential)

Mineral Potential

Sand (MT)

Boulder (MT) Bajari (MT)

Total Mincable Mincral
Potential (MT)

Annual Deposition

=

\L_p.o.
—AWQQ_::ISL 2

3
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S. River ["orlmn of the | Lengthofarca | Average width Arca Mineable mineral
No or river or stream | recommended ol area e potential (in
: " e . - . cc (i i
Strcam | recommended for mincral recommended . meltric tonne)
for mi : ‘ . for mineral .
or mineral concession (in for mineral . . (60% of total
AR AREES . . . concession (1n R .
concession kilometer) concesston (In _ mincral potential)
squarc meler)
mclcrs)
(D
(2)
Total for the
District

A Sub-Divisional Committee comprising of (i) Sub-Divisional Magistrate, (ii) Officers from (a)
Irrigation department, (b) State Pollution Control Board or Committee, (¢) Forest department, (d) Geology or
mining officer shall visit each site for which environmental clearance has been applied for and make
recommendation on suitability of site for mining or prohibition thercof.

Methodology adopted for calculation of Mineral Potential:

The mineral potential is calculated based on field investigation and geology of the catchment arca of
the river or streams. As per the site conditions and location, depth of minable mineral is defined. The arca for
removal of the mineral in a river or stream can be decided depending on geo-morphology and other factors, it
can be 50 % to 60 % of the arca of a particular river or stream. For Example, in some hill States mineral
constituents like boulders, river born Bajri, sand up to a depth of onc meter are considered as resource mineral.
Other constituents like clay and silt are excluded as wastc while calculating the mineral potential of particular
river or stream.

The District Survey Report shall be prepared in the district and its draft shall be placed in the public
domain by keeping its copy in Collectorate and posting it on the district’s website for twenty-one days. The
comments reccived shall be considered and if found correct, shall be incorporated in the final Report to be
finalised within six months by the District Environment Impact Assessment Authority.

The District Survey Report shall form the basis for application for environmental clearance,
preparation of reports and appraisal ol projects. The Report shall be updated once every live years.

IL. PROCEDURE FOR PREPARATION OF DISTRICT SURVEY REPORT OF MINOR MINERALS
OTHER THAN SAND MINING OR RIVER BED MINING

The District Survey Report shall be prepared for cach minor mineral in the district separately and its
draft shall be placed in the public domain by keeping its copy in Collectorate and posting it on district’s
website for twenty-one days. The comments received shall be considered and if found fit, shall be
incorporated in the final Report to be finalised within six months by the DEIAA.

The District Survey Report for minor minerals other than sand mining or River bed mining shall be as

per structure mentioned below: -
FORMAT FOR PREPARATION OF DISTRICT SURVEY REPORT FOR MINOR MINERALS
OTHER THAN SAND MINING OR RIVER BED MINING

(1) Introduction;

(2) overview of Mining Activity in the District:

3) general Profile of the District;

4) geology of the District;

S) drainage of Irrigation pattern;

(6) land Utilisation Pattern in the District: Forest, Agricultural, Horticulwral. Mining etc.; _———

>
surface Water and Ground Water scenario of the district; /

(7

i
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e
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(8) rainfall of the district and climatic condition: ’ 0
el details of the niming Teases in the District as per the following format: - &
Sl | Namcof | Name Address & Mining Arcaof Period of Pcriod of Mining ‘3
No. the of the Contact No. | lease Grant | Mining Mining lcase lease 7
Mineral l.cssce ol T.essee Order No. lcase (Initial) (I"/2"d. ..rcnewal)
i & date (ha)
‘\ From To Form To
\ 1 2 3 q 5 6 7 8 9 10
Date of Status Captive/ Obtained Location of the Method of Mining
commencement | (Working/Non- Non- Environmental | Mining lease | (Opencast/Underground)
of Mining Working/Temp. Cantivé Clearance (Latitude &
Operation Working for a4 (Yes/No), If Longitude)
dispatch cte.) Yes Letter No
with date of
grant of EC.
11 12 13 14 15 16

(10)  details of Royalty or Revenue received in last three years;
(11)  details of Production of Minor Mineral in last three years;
(12)  mineral Map of the District;

(13)  list of Letter of Intent (LOT) Holders in the District along with its validity as per the following
format :-

(14) total Mineral Reserve available in the District;

SL Name Name Address & Letter of | Arcaof | Validity Use Location of the
No. of the of the | Contact No. Intent Mining | ot Lol (Captive/ Mining lease
Mineral | Lessce of Letter of Grant lcase to Non- (Latitude &
Intent Holder | Order No. be Captive) Longitude)

& date allotted

1 2 3 4 5 6 7 8 9

(15) quality /Grade of Mineral available in the District;

(16) use of Mineral;

(17)  demand and Supply of the Mineral in the last three years:
(18) mining leases marked on the map of the district:

C ~lai " the area of where there is 3 A - P Eoted
19) dt.lal!.\. of the area of where there is a cluster of mining leases viz. number of mining leases,
location (latitude and longitude);

20 details of Eco-Sensitive Areaq, if any, in the District;
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(21) mpact on the Environment (Air. Water, Noise, Soil. Flora & Fauna, land use, agriculture, forest
ct¢.) due to mining activity;
(22)  remedial Measures to miti i ini i
EoEs media casures to mitigate the impact of mining on the Environment; Z

A R ) . ] ; oy 3
(23) reclamation of Mined out arca (best practice already implemented in the district. requirement as
per rules and regulation, proposed reclamation plan);
) sl N oRE H
(24) risk Assessment & Disaster Management Plan;

(25)  details of the Occupational Health issues in the District. (Last five-ycar data of number of
patients of Silicosis & Tubereulosis is also needs to be submitted);

(26)  plantation and Green Belt development in respeet of leases already granted in the District:

27) any other information.

The District Environment Tmpact Assessment Authority (DEIAA) based on the nature and type of
minor mineral in the District may include the additional parameters in the District Survey Report in
consultation with the Department of Mines and Geology of the concerned State Government.

The District Survey Report shall form the basis for application for environmental clearance,
preparation of reports and appraisal of projects. The Report shall be updated once every five years™;

[F.No. L-11011/26/2018-1A-11 (M)]
GYANLSH BHARTI, Jt. Secy.

Note : The principal notification was published in the Gazcete of India, Extraordinary, Part 11, Scction 3,
Sub-section (ii) vide number S.0. 1533 (E), dated the 14" September. 2006 and subsequently
amended by :-

1. S.0. 1949 (T3), dated the 13th November, 2006;

2. S.0. 1737 (E), dated the 11th October, 2007;

3 S.0. 3067 (E), dated the 1st December, 2009;
4 S.0. 695 (E), dated the 4th April, 2011

S S.0. 156 (I3), dated the 25th January, 20125

6. S.0. 2896 (E), dated the 13th December, 20123
il S.0. 674 (E). dated the 13th March, 2013;

8 S.0. 2204 (E ), dated the 19th July 2013;

9. $.0. 2555 (E ). dated the 21st August, 2013:
10. S.0. 2559 (E), dated the 22nd August, 2013:
11 S.0. 2731 (E), dated the 9th September, 2013;
12 $.0. 562 (E). dated the 26th February, 20145
13. S.0. 637 (E), dated the 28th February. 2014;
14. S.0. 1599 (E), dated the 25th June, 2014;

15. S.0. 2601 (E), dated the 7th October, 2014,

10. S.0. 2600 (E). dated the 9th October, 2014,

174 S.0. 3252 (E), dated the 22nd December, 2014;
18. S.0. 382 (E), dated the 3rd February, 2015;

19. S.0. 811 (E), dated the 23rd March, 2015:

20. S.0. 996 (E), dated the 10th April, 2015;
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S.0. 1142 (E). dated the 17th April. 2015;
S.0. 1141 (E). dated the 29th April, 2015

S.0. 1834 (E), dated the 6th July, 2015;

S.0. 2571 (E), dated the 31st August. 2015;
S.0. 2572 (). dated the 14th September, 2015:
S.0.141 (E), dated the 15th January, 2016;
S.0.648 (E), dated the 3rd March, 2016;

S.0. 2269 (E) dated the 1st July, 2016;

S.0. 2944 (E) dated the 14th September, 2016;
S.0. 3518 (E) dated the 23" November 2016:
S.0. 3999 (E) dated the 9" December, 2016; and
S.0. 4241 (E) dated the 30" December, 2016.
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Download HD Images For FREE
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2. Originand Course
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3.1. Kopili Hydro Electric Project
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https://upsccolorfullnotes.convkopili-river/ S



PR RLIAY The Kopli River. An Overview of Assamand Meghalaya's Vital Waterw ay - UPSC Colorfull notes Q

UCN

~

8.1. Where does the Kopili River flow through in northeast India? ]
8.2. What is the source of the Kopili River in Meghalaya?

8.3. Where is the confluence of the Kopili and Brahmaputra Rivers?
8.4. Where is the Kopili Hydro Electric Project located?

Kopili River

The Only Trading E-Book You ~
Need o

The Kopili River is a major left bank tributary of the Brahmaputra in NortheastIndia. It originates
from the Saipong Reserve Forestin southeast Meghalaya.

Here, the UCN Team’s detailed analysis presents key information and insights related to Kopili
River alongwith Kopili River Maps.

The 256 km long Kopili forms a common border between Meghalaya and Assam for 78 km. The

remaining 178 km of the river flows through Assam before joining the Brahmaputra at
Kopilimukh.

The Kopili has a total catchment area of 16,420 sq km. Itis the largest south bank tributary of the
Brahmaputrain Assam.

The river flows through the Meghalaya plateau, central Assam and the hill districts of Assam.

Known for its rocky and swift nature, the Kopili features many waterfalls and supports rare
wildlife.

https:/fupsccolorfullnotes.comvkopili-river/ G
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However, in recent years the Kopili has faced increasing pollution threats from unauthorized \?]
mining activities, domestic sewage, agricultural runoff, and soil erosion. This has led to issues
like acidic pH and high sedimentloads in the river. Proper management and conservation efforts
are needed to restore the environmental integrity of this important Himalayan river system. The
Kopili’s biodiversity and role in supporting local livelihoods make it a river basin worth

protecting through sustainable development policies.

Origin and Course

The Kopili River originates from the south-western slopes of the Shillong Peakin the state of

Meghalaya. Itis an inter-state river that flows through the Indian states of Meghalaya and Assam.

The Kopili river basin extends across a geographical area of around 13,556 sq km. Itis bounded
by the Jayanti Hills to the west and the South Cachar and Mikir Hills to the east.

Some of the major tributaries of the Kopiliin its upper reaches are Kharkor, Myntriang, Dinar,

Longsom, Amring, Umrong, Longku and Langkri rivers.

In the lower stretches in Assam, the Kopili is joined by tributaries like Diyung, Jamuna, Umkhen-

Borapani, Killing, Umtrew/Digaru and Kolong.

The total length of the Kopili River is around 290 km before it merges with the Brahmaputra
River. Theriver has a catchment area of 16,420 sq km.

Itflows in a southwest direction after originating from Meghalaya, traversing the Assam-

Meghalaya border before entering the plains of Assam. The Kopili finally joins the Brahmaputra
ata place known as Kopilimukh.

The Kopili River flows past several major towns and cities as it traverses through the two states

of Meghalaya and Assam. Some of the key urban centers located along the course of the river
include Resubelpara, Jowai, Umrangso and Kampur.

https:l/upsccolorfuﬂnoles.com/kopiiriverl s
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Hydrology and Floods

September. The average annual rainfall in the basin ranges from 2000 mm to 3000 mm

https://upsccolorfulinotes.convkopili-river/

5117

/
]
g
) 1
Yo
N
i
)
_l
a |

—

\
;—‘\L"
]
N
J'
[
7
/
\'\
’f
\
’a
|
L
‘—\/ —
\
\
\
\
\
\
|
|
14
\
S o



https:/lupsccolorfuunotes.com/kopii-riverl

o

118'1\ ”“-,ln"R ' - . te

2 [ : ASSA H e « alerw ¢ ) i UF’:(, fllnr'”' y
- H ssamar d N"gh ) 1y: 5 Vll’ll

e » K P Ve ‘A” QOverview 0 Waler 1 ( note

UCN

EC Pro - Raven / 08 Chroma T - Dune Beige / XL

10% OFF

EC Low - Fern /04 Nova - Azure Off White / 05

Kopili Hydro Electric Project

Several dams and hydropower projects have been constructed along the course of the Kopili
River. The Kopili Hydro Electric Project consists of two main dams - the Khandong and Umrong

dams.

The Kopili Hydro Electric Project consists of two main dams - the Khandong dam on the Kopili
River and the Umrong dam on the Umrong River. These dams create the Kopiliand Umrong

reservoirs respectively.
Water from the Kopili reservoir is utilized to generate power at the Khandong power station. The
water is then released into the Umrong reservoir. The Umrong reservoir waters are diverted

through tunnels to the Kopili power station located downstream on the Kopili River.

The Kopili Hydro Electric Project has an installed capacity of 275 megawatts. Itis located in

Assam’s Dima Hasao district and harnesses the hydropower potential of the Kopili and its
tributary Umrong.

provides electricity to several states across India.

Eclip:

Core -~

6/17



s 118 M The Kopill River An Overview of Assam and Meghalaya's Vital Waterw ay - UPSC Colorfull notes

69 J I
UCN %

Many of the recorded species are endemic to the Kopili river system like the endangered

gangetic mystus and threatened pabdah catfish.

s
j"\NJtQJ\.\ (o]

Species like the golden mahseer which is listed as Near Threatened is also found in the Kopili.

Other threatened species are Wallago attu and Chitala chitala.

The river supports diverse fish fauna due to its sub-tropical climate and favourable

geographical conditions.

There is a need for habitat protection through conservation of critical spawning grou nds and

pools. Maintaining fish migrations by keeping river connectivity intactis also important.

Restoration of riparian vegetation, control of erosion and preventing fragmentation of the river

channel due to dams and barrages will help conserve fish diversity.

Sustainable fishing practices, banon destructive gear, and strict enforcement of fishing
regulations are required for long-term conservation. The local communities depending on the

river’s fishery resources for livelihood need to be involved in managing the fish stocks.  __
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Pollution Concerns NNESA

One of the major pollution issues in the Kopili River is acidic pH caused by unauthorized

and unregulated coal mining activities in the upper stretches of the river basin.

« The mining leads to contamination from minerals like pyrites which undergo oxidation
and produce acids. This lowers the pH of the river water making it acidic.

« Deforestation in the catchment area and improper agricultural practices lead to increased
soil erosion and high sediment loads in the river, especially during monsoon season.

« Domestic sewage discharged directly into the river from towns along the banks also
contributes to the organic and bacterial pollution.

« Agricultural runoff containing fertilizers and pesticides enters the river through its

tributaries, degrading the water quality.

The Central Pollution Control Board has ranked the Kopili River among the top 10 most
polluted rivers in Assam.

https //upsccolorfullnotes.com/kopii-river/ 717
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Water Quality Analysis

« The water quality analysis of Kopili River was done by measuring parameters like pH,
dissolved oxygen (DO), biochemical oxygen demand (BOD), turbidity, total alkalinity etc.

« The results showed that pH levels were highly acidic, with values ranging from 3.23 to 4.97,
much below the safe limit of 6.5-8.5.

. Dissolved oxygen levels were found to bein the safe range of 6.71-9.09 mg/L.

. BOD levels exceeded the safe standard of 3 mg/L, indicating organic pollution, with values
reachingup to 11. 23 mg/L.

« Turbidity was high, especially during monsoon season, due to soil erosion and runoff.

. Based ontheWater Quality Index (WQl) formula, the overall water quality ranged from
poor to unsuitable for drinking purposes. |

. The stations downstream showed poorer quality compared to upstream stations.

. Efforts are urgently needed to control pointsource and non-pointsource pollution
through monitoring of effluent discharges, erosion control, and sustainable land use.

e« Community awareness and participation in conservation is also important.

@ r » B-
Final Thoughts
The Kopili River plays a vital role in the economy and ecology of Assam as well as Meghalaya. It

supports the livelihoods of thousands of people through sustenance fishing, agriculture, and

hydropower generation. The river basin is also home to rich biodiversity, including many
endemic and endangered species.

However, From the UCN team’s perspective, the Kopili is under severe threat from factors like
unregulated mining, soil erasion, domestic and agricultural runoff. This has led to |ssues fike -

acidic pH, high turbidity, reduced dissolved oxygen, and excessive loads of bacteria e;nci* Sk A}
nutrients in the river water. /

\I

(/{ )f\un.:GHaShDAa\-
\ / lﬂ“\](] N\, ( i
Urgent steps need to be taken to conserve the Kopili through sustainable watershed _)0:102/2 ;':/;i

management, pollution control, maintaining environmental flows, habitat restoratlon ar e
community stewardship. B
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1.2 Tributaries / Network of River/ Basin
The three streams create a river basin in this zone of river:-

i) Gangadhar
i) Kopili
iii) Puthimari

1.3State / District through which river passes
North Cachar hills and karbi anglong and enters the plains in Nagaon district of Assam

1.4 Project Site Map
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Figure 2 Project Site Location Map
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1.5 River Key Map
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aa) Photographs of cross-structures in ecach stretch with description, location, Chainage,

clearance

This RCC Bridge is situated near at Chainage of 49.893 Km.which is communicated between Bangthai Gaon to

Kumoi Gaon. . The Bridge location is (Lat.- 26°10'39.22", Long.- 92°13'6.10"E).
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s) Fishing activities:-
Kopili River is the lifeline of the people of Guwahati, Pabitara, and Kamarpur districts. Kopili provides diverse
ing biota such as stream, riparian zones and wetlands etc. Kopili has some of the
richest riverine fisheries in India. The river has over fish species and forms an important component of
livelihood and nutritional security in the downstream stretches in Assam. The wetlands are ecologically and

nomically important for the local people. Fishing in Kopili is very famous among the people. The common
f Brahmaputra

habitat in its downstream for liv

eco
fish at Kopili is the Golden Mahscer and some small fishes. Kopili is onc of the only tributaries o
with a resident population of the endangered Gangetic Dolphin which is the National aquatic animal of India.

t) Sand mining:-

Illegal river sand mining across the country is on the rise for past many years in Indian, which results in adverse
impact on river system and dependent communities. In Kopili gravel mining was noticed during the survey
period. Besides this, sand is also exported to other states as it becomes demandful for making Building or

Industries.

u) Tributaries: - The three streams create a river basin in this zone of river: -
i) Gangadhar.
ii) Puthimari.

ii1) Digaru River

v) Details of Irrigation Canals and Outlets:-

The Irrigation canals and outlets have been found near at Chainage of 0.808 Km, 1.508 Km. in the left bank side
of the river and 3.468 Km., 4.518 Km. and 19.638 Km. right bank side of the river.
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